209  Written Answers

o ¥ Y, U TR e e, dafh
B 10 v Sl w1 Sem RafaE S
50 yioa & ferm A FT wRt

CH T FEN S T IMEE 1101986 8@
dafrafe e wdwfe @ Hgm Teendfd
1 fifslt srenrmrt feafn 3 @ mn ¥ 99 B
LE wa b e kAR Ea s CE e e R
TR I9 @, 7T e aen st Ea w
e 1.1.1986 & 7 o o el g
) ufn ¥ witfea w2 w2

{¥) TR A I H ST S e
oo & 1 2 TRl i Y e Am R Ty
TR R foam Fm | s 8 a9t fdR ot
HER Y TEE wE Y

Commcerial Viability of the State
electricity Boards

1328. DR. D. VENKATESHWARA
RAO: Will the PRIME MINISTER be
pleased to state:

(a) Whether Government have asked the
State  Electricity Boards to  become
commercially viable;

(b)if so, whether Government had
suggested that they should review the
measures to meet the on-going power
projects; and

(c) if so, what is the action programme
undertaken by the State Electricity Boards in
the power sector?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (DR. S.
VENUGOPALACHARI): (a) and (b)
Government of India has emphasised in its
various communications to the State
Governments the need for
reforms/restructuring of the State Power
Sectors. Besides encouraging the States to
restructure their State Electricity Boards, the
steps being taken to make the State Electricity
Boards more viable include improving their
genration  reducing  transmission  and
distribution losses, reducing establishment
costs, promoting better management practices
and project implementation capabilities.

(c) Diagnostic studies aimed at improving
the physical and financial performance have
been initiated in several States namely,
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Haryana, Uttar Pradesh, Rajasthan Bihar,
Andhra Pradesh and Karnataka. A new
reform legislation namely, the Orissa Reform
Act, 1995 has been enacted and made
effective in the State of Orissa from 1-4-1996.
A few other States are also considering taking
similar steps.

Creation of a Minister of
Scams

1329. SHRI GOVINDRAO ADIK: Will
the PRIME MINISTER be pleased to state:

(a) whether Government are considering
creation of a Minister of Scams keeping in
view the increasing size and frequency of
different kinds of scams in the country in the
recent past; and

(b) if so, the details in this regard and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI S.R.
BALASUBRAMONIYAN): (a) and (b) An
elaborate vigilance system already exists in
the Ministries/Departments of the
Government to check corruption at all levels
of adminstration as the Secretary/Head of the
Department is primarily responsible for the
maintenance of purity/integrity in his
organisation.

Besides, the comprehensive legislation and
statutory provisions under various laws of the
country such as IPC, Cr. Pc, FERA and
Banking  Regulations  Act  including
Prevention of Corruption Act, 1988 have
adequate and stringent provisions to punish
thosa who are found guilty. There is,
therefore, no proposal under consideration of
the Government or need for creation of a post
of Minister of Scams.
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